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LOK SABHA DEBATES

LOK SABHA

Thursday, August 30, 2012/Bhadra 8, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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... (Interruptions)
MADAM SPEAKER: Now Question Hour.
Q.No. 265 - Shri A.T. Nana Patil.
... (Interruptions)
11.0 %> hrs
At this stage, Shri Ganesh Singh and
some other hon. Members came and stood on the floor near the Table.
... (Interruptions)
MADAM SPEAKER: Hon. Minister.

... (Interruptions)
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(Q. 265)

it ©. &, A uidte : eregel weled, | (raeT)

MADAM SPEAKER: Let Question Hour continue.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.02 hrs

The Lok Sabha then adjourned till Twelve
of the Clock
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
.. (2
12.0 ' hrs

At this stage, Shri Ganesh Singh and
some other hon. Members came and stood on the floor near the Table.

... (cgagm)
12.0 3% hrs
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table.

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri Vayalar Ravi, I beg to lay on the Table a copy of the Memorandum
of Understanding (Hindi and English versions) between the National Small
Industries Corporation Limited and the Ministry of Micro, Small and Medium
Enterprises for the year 2012-2013.

( Placed in Library, See No. LT 7204/15/12)

... (Interruptions)
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THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): I beg to lay on the Table:-
(1) A copy of the Conduct of Elections (Amendment) Rules, 2012 (Hindi and
English versions) published in Notification No. S.O. 1732(E) in Gazette of
India dated 1st August, 2012 under sub-section (3) of Section 169 of the
Representation of the People Act, 1951.
( Placed in Library, See No. LT 7205/15/12)

(2) A copy of the Memorandum of Understanding (Hindi and English versions)
between the National Minorities Development and Finance Corporation and the
Ministry of Minority Affairs for the year 2012-2013.

( Placed in Library, See No. LT 7206/15/12)

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): I beg
to lay on the Table a copy each of the following statements (Hindi and English
versions) showing Action Taken by the Government on the assurances, promises
and undertakings given by the Ministers during various sessions of Thirteenth,
Fourteenth and Fifteenth Lok Sabha:-
THIRTEENTH LOK SABHA

1. Statement No. 47 Second Session, 1999
( Placed in Library, See No. LT 7207/15/12)

2. Statement No. 32 Eleventh Session, 2002
( Placed in Library, See No. LT 7208/15/12)
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10. Statement No. 14

11.

12.

13.

14.

15.

16.

17.

FOURTEENTH LOK SABHA

. Statement No. 27

. Statement No. 26

. Statement No. 28

. Statement No. 21

. Statement No. 20

. Statement No. 19

. Statement No. 16

Statement No. 13

Second Session, 2004

( Placed in Library, See No.

Third Session, 2004

( Placed in Library, See No.

Fourth Session, 2005

( Placed in Library, See No.

Eighth Session, 2006

( Placed in Library, See No.

Ninth Session, 2006

( Placed in Library, See No.

Eleventh Session,2007

( Placed in Library, See No.

Thirteenth Session, 2008

( Placed in Library, See No.

Fourteenth Session, 2008

( Placed in Library, See No.

Fifteenth Session, 2009

( Placed in Library, See No.

FIFTEENTH LOK SABHA

Statement No. 12

Statement No. 10

Statement No. 10

Statement No. 7

Statement No. 6

Statement No. 5

Second Session, 2009

( Placed in Library, See No.

Third Session, 2009

( Placed in Library, See No.

Fourth Session, 2010

( Placed in Library, See No.

Fifth Session, 2010

( Placed in Library, See No.

Sixth Session, 2010

( Placed in Library, See No.

Seventh Session, 2011

( Placed in Library, See No.

13

LT 7209/15/12)

LT 7210/15/12)

LT 7211/15/12)

LT 7212/15/12)

LT 7213/15/12)

LT 7214/15/12)

LT 7215/15/12)

LT 7216/15/12)

LT 7217/15/12)

LT 7218/15/12)

LT 7219/15/12)

LT 7220/15/12)

LT 7221/15/12)

LT 7222/15/12)

LT 7223/15/12)



30.08.2012 14

18. Statement No. 4 Eighth Session, 2011 (Volume I & 1II)

( Placed in Library, See No. LT 7224/15/12)
19. Statement No. 3 Ninth Session, 2011

( Placed in Library, See No. LT 7225/15/12)
20. Statement No. 2 Tenth Session, 2012 (Volume I & 1I)

( Placed in Library, See No. LT 7226/15/12)

.. (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table a copy each of the following
papers (Hindi and English versions) under Article 151(1) of the Constitution:-

(1) Report of the Comptroller and Auditor General of India-Union
Government (Civil) (No. 13 of 2012-13)-Compliance Audit
Observations for the year ended March, 2011.

( Placed in Library, See No. LT 7227/15/12)

(2) Report of the Comptroller and Auditor General of India-Union
Government (Civil) (No. 14 of 2012-13) (Performance Audit)-
Autonomous Bodies for the year ended March, 2011.

( Placed in Library, See No. LT 7228/15/12)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI R.P.N. SINGH): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under Section 30B of the Chartered Accountants Act, 1949:-

(1)

(ii)

G.S.R. 441(E) in Gazette of India dated 12th June, 2012, making
certain amendments in Notification No. G.S.R. 38(E) dated 19th
January, 2011.
G.S.R. 486(E) in Gazette of India dated 21st June, 2012, making
certain amendments in Notification No. G.S.R. 38(E) dated 19th
January, 2011.

( Placed in Library, See No. LT 7229/15/12)

(2) A copy of the Companies (Central Government’s) General Rules and Forms

(Amendment) Rules, 2012 (Hindi and English versions) published in
Notification No. G.S.R. 313(E) in Gazette of India dated 23rd April, 2012 under
sub-section (3) of Section 642 of the Companies Act, 1956.

( Placed in Library, See No. LT 7230/15/12)

(3) A copy each of the following Notifications (Hindi and English versions) under

sub-section (3) of Section 63 of the Competition Act, 2002:-

(1)

(i)

S.0.480(E) published in Gazette of India dated 4th March, 2011,
enhancing on the basis of the wholesale price index, the value of
assets and the value of turnover, by fifty per cent for the purposes of
Section 5 of the Competition Act, 2002.

S.0.481(E) published in Gazette of India dated 4th March, 2011,
exempting the ‘Group’ exercising less than fifty per cent of voting
rights in other enterprise from the provisions of Section 5 of the

Competition Act, 2002 for a period of five years.
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(ii1))  S.0.482(E) published in Gazette of India dated 4th March, 2011,
exempting an enterprise, whose control, shares, voting rights or
assets are being acquired has assets of the value of not more than Rs.
250 crores or turnover of not more than Rs. 750 crores from the
provisions of Section 5 of the Competition Act, 2002 for a period of
five years, together with a corrigendum thereto published in
Notification No. S.O. 1218(E) dated 27th May, 2011.

(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

( Placed in Library, See No. LT 7231/15/12)
(5) A copy of the Company Secretaries (Amendment) Regulations, 2012 (Hindi
and English versions) published in Notification No. 710/1(M)/2 in Gazette of India
dated 4th June, 2012 under Section 40 of the Company Secretaries Act, 1980.

( Placed in Library, See No. LT 7232/15/12)
(6) A copy of the Cost and Works Accountants (Amendment) Regulations, 2012
(Hindi and English versions) published in Notification No. F. No. CWR(1)/2012
in Gazette of India dated 25th May, 2012 under Section 40 of the Cost and Works
Accountants Act, 1959.

( Placed in Library, See No. LT 7233/15/12)

... (Interruptions)
12.02 hrs

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
29" Report

At wfe qeor (FA): sreaer Agew, § IR-IHR wew@i & Aegs! qen doedi dae afifa

H1 29af yfddaT (= T IS HwHRN) qHT yedd IR gdl gl

... (Interruptions)
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12.02 V4 hrs

COMMITTEE ON PUBLIC ACCOUNTS
60™ to 63" Reports

SHRI BHARTRUHARI MAHTAB (CUTTACK): I beg to present the following

Reports (Hindi and English versions) of the Public Accounts Committee
(2012-13):-

(1

)

3)

4

Sixtieth Report on 'Activities of National Remote Sensing Centre'
relating to the Department of Space.

Sixty-first Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their
Twenty-fifth Report (Fifteenth Lok Sabha) on 'Unfruitful Expenditure of
Investors Money - SEBI' relating to the Ministry of Finance (Department
of Economic Affairs).

Sixty-second Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their
Thirtieth Report (Fifteenth Lok Sabha) on ‘Special Economic Zones
(SEZs)’ relating to the Ministry of Commerce and Industry (Department of
Commerce) and Ministry of Finance (Department of Revenue).

Sixty-third Report on Action Taken by the Government on the
Observations/ Recommendations of the Committee contained in their
Thirty-eighth Report (Fifteenth Lok Sabha) on 'Non-Lapsable Central
Pool of Resources (NLCPR) Scheme' relating to the Ministry of
Development of North-Eastern Region (DoNER).

... (Interruptions)
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12.02 % hrs
STANDING COMMITTEE ON AGRICULTURE
38™ Report

SHRI BASU DEB ACHARIA (BANKURA): I beg to present the Thirty-eighth
Report (Hindi and English versions) of the Standing Committee on Agriculture on
the Action Taken by the Government on the Observations/Recommendations
contained in the Thirty-fourth Report of the Committee on ‘Demands for Grants’
(2012-13) of the Ministry of Agriculture (Department of Agriculture and

Cooperation).

... (Interruptions)

12.02 3% hrs

STANDING COMMITTEE ON INFORMATION TECHNOLOGY
37™ Report
SHRI CHARLES DIAS (NOMINATED): I beg to present the Thirty-seventh
Report (Hindi and English versions) of the Standing Committee on Information
Technology (2011-12) on ‘The Electronic Delivery of Services Bill, 2011’ relating
to the Ministry of Communications and Information Technology (Department of

Electronics and Information Technology).

... (Interruptions)
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12.03 hrs

19

STANDING COMMITTEE ON ENERGY

Statements

s gorgq g Jeg (HAqR): e wEedl, H Foil weel Wt |ffa (2011-12)
FreferRaa faeaRor (3= Qo Si¥sll AwpRo) |91 Jedl IR & § -

(1)

V)

3)

(4)

(5)

®)

o e & v Adieeiy St & dey § 9fifa & 119 ufaded
(1581 ol |9 # sfafde Rl R WReER gR1 & 18 HRAS &
TN H Foff deeft Rmft 9fffa & 17d gfdes (158 e 9W) @
JTI-UH § idfdse BRI IR IRBR gRT BI-TT5-HRATS |

"fagga uRarSHIel &1 famawer” & W9 # |@fifa & od wftass (1541
e avn) # sfafde Rl N WReHR g1 DI-Ts-HRaAs & ax H
Soft deeft Rmft wfafa @& 20d uf@ew (1541 @ wW) @
JTI-UH § Fdfdee PR R IRBR gRT BI-Te-hRATS |

AN SR Tdtewft faga aRaommRt @ faddme © ddy § afafa
& 154 ufades (1547 o o) # <fafde ReiiRel R WReRr gr
PITE-BRATS D R § ol waeft et afafa & 219 ufdaes (1541
dAd 9W) & IJAE-Uh H fdfde RwiRel w® WeR gN
BHI-TTE-HRATg |

"Bt iR oY TR uRASHN & Ady # 9fAfa & 169 ufaaeT (1541
e | # sfafde el R AR gRT $I-Ts-HRAs & ax H
Soft dell Rl |fifa @ 224 wfaded (1541 i 9H1) & AATT-TdH
IR JAI-UT § Iqfdse BRI IR IRPR gRT FHI-TS-HNRATS |

TIN &R ToEf Sol HAAerm @ Wdfd srgaml @t A
(2011-12) & Ix # WHAfT & 189 wldes (1587 A 9w # sfafds
RIEIRY W WRPR gRT BI-Ts-dhRAls b IR H Foll dadl &Y
affa & 249 wfaded (1597 e 9W) & ™ UHh H fdfdw
RIEIRE IR WReR R HI-TS-HRaATs |

fea waTe™ | |dRd srgal @ AN (2011-12) B IN H AT B
194 URdeT (1541 Ard | # idfde RImReEll &R WRaR g
BI-TS-HRATE S IR H SHorl daeft Wl afifa & 259 wfades (154t
dAH W) ® JAWI-UH A fdfde RIwIRel W WReR gN
BHI-TS-HRATS |
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12.03 5 hrs

STANDING COMMITTEE ON EXTERNAL AFFAIRS
(i) 17™ Report
SHRI ANANTH KUMAR (BANGALORE SOUTH): I beg to present the
Seventeenth Report (Hindi and English versions) of the Standing Committee on
External Affairs on Action Taken by the Government on the Recommendations
contained in the Fourteenth Report (15th Lok Sabha) on Demands for Grants of
the Ministry of External Affairs for the year 2012-13.

... (Interruptions)

(ii) -Statement

SHRI ANANTH KUMAR (BANGALORE SOUTH): I beg to lay on the Table the
Statement (Hindi and English versions) showing Action Taken by the Government
on the Recommendations contained in the 12th Report (15th Lok Sabha) of the
Standing Committee on External Affairs on the replies to the Recommendations
contained in the 9th Report (15th Lok Sabha) on Demands for Grants of the
Ministry of Overseas Indian Affairs for the year 2011-2012.

... (Interruptions)

12.04 hrs
STANDING COMMITTEE ON FINANCE
59" Report

SHRI YASHWANT SINHA (HAZARIBAGH): I beg to present the Fifty-ninth
Report (Hindi and English versions) on the subject ‘Current Economic Situation

and Policy Options’ of the Standing Committee on Finance (2011-12).

... (Interruptions)
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12.04 2 hrs
STANDING COMMITTEE ON FOOD, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION

22" and 23" Reports

SHRI VILAS MUTTEMWAR (NAGPUR): I beg to present the following Reports
(Hindi and English versions) of the Standing Committee on Food, Consumer
Affairs and Public Distribution (2011-12):-

(1)  Twenty-second Report on Action Taken by the Government on the
Observations/Recommendations contained in the Thirteenth Report of the
Committee on Demands for Grants (2011-12) pertaining to the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Consumer
Affairs).

(2)  Twenty-third Report on 'The Warehousing Corporations (Amendment) Bill,
2011" pertaining to the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution).

. ([nterruptions)El


rjs
fd. by c1
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12.05 hrs
STANDING COMMITTEE ON LABOUR
32" to 34™ Reports

SHRI HEMANAND BISWAL (SUNDARGARH): I beg to present the following

reports (Hindi and English versions) of the Standing Committee on Labour:-

(1)  Thirty-second Report on "Welfare of Glass and Bangle Workers of
Firozabad — A Case Study'.

(2)  Thirty-third Report on the Action Taken by the Government on the
Recommendations/Observations contained in the Twenty-Eighth Report of
the Standing Committee on Labour on the Demands for Grants of the
Ministry of Labour and Employment for the year 2012-13.

(3)  Thirty-fourth Report on the Action Taken by the Government on the

Recommendations/Observations contained in the Twenty- Ninth Report of the

Standing Committee on Labour on the Demands for Grants of the Ministry of

Textiles for the year 2012-13.... (Interruptions)

12.05 ¥ hrs

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
14™ Report
SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): I beg to present
the Fourteenth Report (Hindi and English versions) of the Standing Committee on
Petroleum and Natural Gas (2011-12) on Action Taken by the Government on the
Recommendations contained in the 9™ Report (15th Lok Sabha) on the subject

‘Challenges of Under-recoveries of Petroleum Products’.... (Interruptions)
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12.06 hrs

23

STANDING COMMITTEE ON URBAN DEVELOPMENT

Statements

SHRI SHARAD YADAV (MADHEPURA): beg to lay on the Table the following

Statements (Hindi and English versions) of the Standing Committee on Urban

Development (2011-12):-

(1

2)

Statement showing further Action Taken by the Government on the
Recommendations contained in the 17" Report(15™ Lok Sabha) of
the Committee relating to the Action Taken by the Government on
the Recommendations contained in their 14™ Report(15™ Lok Sabha)
on Demands for Grants(2011-12) of the Ministry of Urban
Development.

Statement showing further Action Taken by the Government on the
Recommendations contained in the 16™ Report(lSth Lok Sabha) of
the Committee relating to the Action Taken by the Government on
the Recommendations contained in their 15™ Report(15™ Lok Sabha)
on Demands for Grants(2011-12) of the Ministry of Housing and

Urban Poverty Alleviation... (Interruptions)
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12.06 % hrs

STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT
Statement

sit g1 Rig diem (aRN):  orewen Sft, # sroi®d &R #ATET & 99 2011-2012 &
I B AN & g H FEIG AR SR SMUHINAT Adel R AT (2011-2012) &
174 vftded (1547 ol |wn) # sfdfds RIeIRel R WRAR R $HI-TE-HRAs & ddg #
AT = 3R SfdmTRaT dde wm afffa (2011-2012) (158 @ |/ @ 204
afeaed H sfdfde RwIRE IR ARBR §RI 3 HI-Ts-HRaATs SN aTell AHING =1 3R
SAfRTRAT Hae Tt |t 1 faavor (fEd ao SRS WRaR0T) |41 Ued W @l g

...(Interruptions)

12.07 hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiary
came and stood on the floor near the Table.
... (Interruptions)

12.07% hrs
STANDING COMMITTEE ON HOME AFFAIRS
163" Report

SHRI BAIJAYANT PANDA (KENDRAPARA): I beg to lay on the Table the
One Hundred and Sixty-third Report (Hindi and English versions) of the Standing
Committee on Home Affairs on the Working of Sardar Vallabhbhai Patel National
Police Academy, Hyderabad... (Interruptions)

12.07 ¥ hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiary went back to his seat.

... (Interruptions)
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12.08 hrs

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS
229" and 230™ Reports
SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): I beg to present on
the Table the following Reports (Hindi and English versions) of the Standing
Committee on Science & Technology, Environment & Forests:-
(1) Two Hundred Twenty-ninth Report on ‘The Regional Centre for
Biotechnology Bill, 2011°.
(2)  Two Hundred Thirtieth Report on the ‘Steps Taken by various sectors of
the Indian Economy to Control Pollution’

... (Interruptions)
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12.08 > hrs

STATEMENTS BY MINISTERS
(1) Status of implementation of the recommendations contained in the 26th Report
of the Standing Committee on Social Justice and Empowerment on Demands for
Grants (2012-13), pertaining to the Ministry of Minority Affairs. *
THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): I beg to lay the statement on the
status of implementation of the recommendations contained in the Twenty-sixth
Report of the Standing Committee on Social Justice and Empowerment (Fifteenth
Lok Sabha) on Demands for Grants for the year 2012-13 of the Ministry of
Minority Affairs, in pursuance of the Direction 73A of the Directions by the hon.
Speaker, Lok Sabha under Rule 389 for the Rules of Procedure and Conduct of
Business in Lok Sabha.
2. The Standing Committee on Social Justice and Empowerment (Fifteenth
Lok Sabha) presented its Twenty-Sixth Report on the Demands for Grants for the
year 2012-13, relating to the Ministry of Minority Affairs, to the Lok Sabha on 2™
May, 2012. The recommendations were considered and the action taken by the
Government on the recommendations were submitted to the Committee on 2™
August, 2012.
3. Report contained 17 recommendations. The present status of
implementation of all these 17 recommendations is indicated in the Annex, which

is laid on the Table of the House... (Interruptions)

" Laid on the Table and also placed in Library, See No.LT 7234/15/12
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(11) Status of implementation of the recommendations contained in the 18th Report
of the Standing Committee on Chemicals and Fertilizers on Demands for Grants
(2011-12), pertaining to the Department of Fertilizers, Ministry of Chemicals and
Fertilizers."

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I
beg to lay this statement on the status of implementation of the recommendations
contained in the 18th Report of the Standing Committee on Chemicals and
Fertilizers on Demands for Grants (2011-12), pertaining to the Department of
Fertilizers, Ministry of Chemicals and Fertilizers in terms of direction under 73A
of the hon. Speaker of the Lok Sabha.

2. The Standing Committee on Chemicals and Fertilizers, in its 18" Report
have made 11 recommendations. Detailed reply to each of the recommendations
has been sent to the Committee on 4™ august, 2011. The recommendations and the
present status of action taken on the 11 recommendations of the 18" Report are

laid.... (Interruptions)

" Laid on the Table and also placed in Library, See No.LT 7235/15/12



30.08.2012 28

12.09 V% hrs.
MOTION RE: FORTY-FIRST REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
move :

“That this House do agree with the Forty-first Report of the Business
Advisory Committee presented to the House on 28" August, 2012.”

MADAM SPEAKER: The question is:

“That this House do agree with the Forty-first Report of the Business
Advisory Committee presented to the House on 28" August, 2012.”

The motion was adopted.

... (Interruptions)
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MATTERS UNDER RULE 377 *

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House immediately.

Only those matters shall be treated as laid for which slips have been

received at the Table within the stipulated time. The rest will be treated as lapsed.

(i) Need to undertake development and beautification of Ujjain, Chintaman
and Vikramnagar railway stations in Ujjain, Madhya Pradesh

2t AT T[Sy, (Suid):  f3vd 9 ANl | IS BT HeeIhaR Nefd WU G 1 8ol
B gHl & | Iooi H e ey weigpw B [iTEd gon B | 59 wegw W fRg eW @
TS AT DI IR FS g8 ¥ g BT 3t F Bl fIRATHR S YT F S g B S
Y% (BT S B AEeIHAT 8 | Rifh R FABTHH AT BT FHI FHIY A W DB IRH
fam SITQEm @1 Siegarolt # BRf ft Sl THR W TE B urew &R I @t ot gafd Enft |
ICHhTY &THdT QU S B TaIIhdT &, dlfh ool TeX H o-faeyr § el & I=r §
HGI YN FTqD HROT AT S 81 SO | i g9 Wl DY &l 9@ls S|l 8, al
AU AT Y B T I Sfthe TIfhTT T IRIRT 9 SO SR IR H oW & RAf
TE TN | R 39 WA & ©ICHM 89 T8l 9g1 AD Al Sav GGl DI FaRT AR ¥
Tl B Fodl, e HerRawed Sl T gIRI fhallHIek A ToldhR ATY AT fIa=l I 3y 3!
IIRRATRN BT ATHAT BRAT TSI | AT AT 1T T HAI ol 9 e g b sifde g9
dHT Tl IooiF, fFIamr iR fAATR R BRI URY $Ra SN difes 89 $9 HelHpH Bl

B 97 b |

* Treated as laid on the Table.
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(ii) Need to convert level crossings as manned level crossings in Bhiwani-
Mahendragarh Parliamentary Constituency, Haryana

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): 1 would
like to draw the attention of the august House regarding the dire need for
construction of Manned Railway crossings on various sections in my
Parliamentary Constituency particularly in Bhiwani (Haryana).

I would like to bring to your kind notice that the Government of Haryana has
sent some proposals to the Union Government for the construction of Manned
Railway Crossings on (1) Jhumpa Kalan (Katcha path) Railway Crossing
RD 46/1 Km at Jhumpa Kalan (ii) Siwani to Village Devsar (Katcha path)
Railway Crossing RD 32/1 Km (iii) Gaindawas to village Lilas (Katcha path)
Railway crossing RD 36/1 Km at village Gaindawas (iv) Jandoda Toda to Sajdola
(Katcha path) Railway Crossing RD 184/2 at Barlu (v) Motipura to village
Sainiwas (Katcha path) Railway Crossing RD 43/7 Km at Motipura (vi) Barwa to
village Rupana (Katcha Path) Railway Crossing RD 24/6 Km at Barwa and (vii)
Jhanjhra Sheoran - Damkora at km 183/3 instead of 183/1.

During the recent tour of my Parliamentary Constituency it was observed
that the villagers are divided in two parts by the railway track and they are facing
a lot of problems concerning the safety of human life especially school-going
children and animals and they have to cover a long distance for going to their
fields for farming resulting in wastage of their valuable time and labour. It seems,
the Government of Haryana has come forward to provide funds and other
facilities which are required for this purpose.

I, therefore, request the Hon’ble Minister for Railways to kindly look into the
matter and expedite the matter by instructing the concemed Railway authority to

take up the above- mentioned manned level crossings immediately.
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(iii) Need to regularize the services of all the casual announcers of Akashvani
in the country

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): 1 wish to bring
an important issue to the notice of this august House that there are some casual
announcers working at Akashvani Stations across India for a long time. The
Akashvani has not taken up measures for regular recruitment of permanent
announcers for the past 15 years and thus 80% of the human resources are
occupied by panel selected, trained and VANI certified casual announcers who are
also operating as broadcasting executive and in other jobs related to broadcasting
along with announcing assignment. In this connection, some Hon’ble Members
have brought to the notice of Hon'ble Minister to take necessary action to solve
the problem of causal announcers and to make their services permanent at the
earliest possible. But, nothing has been done so far.

I, therefore, urge upon the government to look into the matter and
understand the plight of casual announcers of Akashvani across the country and
issue instructions to the concerned officials to absorb them as permanent

announcers of Akashvani.
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(iv) Need to accord classical language status to Malayalam

SHRI K. P. DHANAPALAN (CHALAKUDY): Malayalam language which
belongs to the Dravidian family of languages has been denied the classical
language status on the grounds that it does not have 1500 years history. It has
been reported that the Sahitya Academy rejected the request on citing this reason.
However, no official statement on this has been issued yet nor the Government of
Kerala was consulted on this matter. Malayalam has a history of 2300 years and
many classical texts like Arthashasthram and Bhagavad Gita were translated into
Malayalam in 10™ century. The first translation of these texts was in Malayalam.
The signs of Malayalam as an independent language were shown since second
BC. The grammar text of "Tholkapiam" had separate section for Malayalam along
with Tamil and it shows that Malayalam as an identified language separate from
Tamil existed since then. Therefore, the heritage and literature in Malayalam
shows that the Malayalam language has a long history of more than 1500 years
which is a basic requirement for giving classical status to any language.
Malayalam has also produced best texts and well known writers and poets in the
country.

Therefore, Government should reconsider the request of Kerala and take

measures to accord classical language status to Malayalam.
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(v) Need to start work on doubling and electrification of railway line between
Guntur-Tenali-Repalle, Pagdipalli-Nalgonda-Nallapadu and electrification of
Guntur-Guntakal railway line under South Central Railway

SHRI RAYAPATI SAMBASIVA RAO (GUNTUR): I would like to draw the
kind attention of the august House regarding the number of railway projects
concerning my State, Andhra Pradesh which are pending for a long time,
particularly in South Central Railway (SCR).

I would like to quote a few examples, doubling and electrification between
Guntur-Tenali-Repalle which has been pending in spite of the fact that the Andhra
Pradesh Government has agreed to spend 50% of the cost of the project. In the
previous Railway Budget, the hon’ble Minister has stated that the project of
doubling and electrification between Pagidipalli (Bibinagar)-Nalgonda-Nallapadu
has been sent to the Planning Commission for approval and that resurvey is taking
place. But no improvement has taken place in spite of the fact that the General
Manager of SCR has accepted the fact that utilization of this line is more than
120% in 2007 itself. We are in 2010 and yet nothing has happened on this front.
Likewise, electrification of Guntur-Guntakal line, which is considered to be the
oldest in line connecting Bay of Bengal at Machilipatnam to Arabian Sea (Goa),
is also pending. This all important line has been converted to broad gauge and it
connects many industrial and tourist spots of Andhra Pradesh, Karnataka and
Goa.

I, therefore, request the Hon’ble Minister for Railways to seriously consider
the above three projects and order for implementation immediately in the current
year itself as they not only directly help the people of Andhra Pradesh but it will

generate the revenue of railways also.
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(vi) Need to provide LPG dealership to Kerosene dealers in the country
keeping in view the ongoing drive to make cities kerosene-free

N ReerSt ot QR (wRtett ieqR): ool 79 &1 SN qad I57 9t = fear m
g 3R oy Il B W srfrefiy Bt Py o @ Ao ® | R W Afis @ a)
TRATY H D! S8 T LS. DI 9emal &1 ® | WRAdY H fhai & HU & DA Sie
g 9 JA: WUT S B AT & A6 F AT A5 85 DI S [aAid 15.09.2011 &
T 12 § AT 88 P o A U f6 NIt SRdF & 7131 & MR IR BRI
SieR &1 T 1ol SleR # uRafda ferar Sy afe fam fsil g o & Sierl &1 &
o7 AT 2 3R o I el W IS &1 Fhe o 71 7 | I8 fRfd daa anft el
I &3 H & 2 Al oI G I8 ¥ ARAAY & B © SoRi W ST dtelt § |

31 SRl & =], IRAR & U IS BT Fbe WeT & AT & | IS B B I
oY wHT 9§ SR 2l 5% O fAlt od & va o SR | g wnfia e S o
1T TS BIc & AT BT UTed 81 Ad |

R W BT D IR HUAT R (BT WY HISae Bl TP &g HUAT 0 SR I BT
S o 2 | U R d R SR 1 @ AR S YA AL S, SR 91 S |
feadd g |

3T Bs WHR A (aeT 2 6 59 FHART & T BRG g AR 88 hic D

ST BT UTeA BRI |
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(vii) Need to declare right bank canal of Bargi Project in Madhya Pradesh
as a National Project

st ot R (|a): A9 Ue¥ © SEaqR el § el g g9 gl ©, S9a! il a¢ AR
A AR, Hel, Fadr g1 a1 el Bl 2,45,010 gFeiR 1 Garg yaifad & | S99 349
Tt @Y 81,53,684 AR awifad B8R | o TRATSAT &I g RIS § I B
& T PR 7 A€ 2010 H T AFES] DI [ RS b5 WHR D U 3797 TS T
@I ol FerIdr &g wo 2 | # AR dld 991 § 39 didbied & AW ®I I Y Ia
URATSHAT DT IT IRATSHT H WMASA B DI ART Bl &1 g | A= & 530 o 7 17
ATE, 2011 B I U U9 & A9 A TSN & 7 6 I a1 g fag |fafa
(E.Uh.9) & fgHIET g WSl AT 2 <fhsT 1wt T &Rl Hriarel gs, § yg S0 dred § |
T 7 & {5 e gfg B R d¢ T8R 1 o uRares | wnfie fear Sy |
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(viii) Need to release the additional funds for payment of compensation to the
farmers whose land has been acquired for construction of bye-pass
connecting NH 218, NH 63 and NH 4 in Karnataka

SHRI PRALHAD JOSHI (DHARWAD): Hubli being in my Constituency is
second largest city in Karnataka after Bangalore. This city has a population of
bout 12 lakhs and a big centre for trade and commerce besides being an
educational hub. To shift the traffic congestion which is fast growing a by-pass
road is to be constructed joining NH-4, 63 and 218. The Ministry of Road
Transport & Highways has taken up the long pending issue of construction of by-
pass to Hubli city connecting NH-218, NH-63 and NH-4.The revised estimate,
sent by the Government of Karnataka amounting to Rs.2307.56 lakhs is pending
in the Ministry since four months. The competent authority of land acquisition has
passed the award of compensation over and above the sanctioned estimate. The
payment of compensation to the farmers who have to part away their land is
pending for want of sanction of revised estimates. If it is further delayed the
farmers will be under trouble and therefore, I urge the Government to release the
additional funds of Rs.2307.56 lakhs for payment of additional compensation to

the farmers at the earliest.
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(ix) Need to ensure minimum wages and other social security benefits to
workers employed in works outsourced to various agencies particularly in the
coal sector

2t wepufar 1 RiE (a9a1€): Bidl Sfed1 & gR1 9 99T IR BiTell IUe H AT |
BHRRT AR Dl D WHR gRI FEiRd Aaq qorqd 1 T8 <1 odfl, 79 (16 e |
i B foram ST 8 | Wifdse W, a9, fafdhaan, sfard den o gfag W T8 &
ST B 9w A §S M W TSeHIRGT & Aer § HRIe Ided fFAr o @ 2 SR g
Al AOIGR I HHar wffiford € 9 39 forg a9 IS # W wmaemT T8 2

3T WRBR A AN B § b WX o B AN § BRRA AGGR AR HHATRAT B
fadl @ wn & foy SWe affia gAaw 7ol dfed @t gRensit &1 fam &1 o & |

(x) Need to repair National Highway No. 65, construct a bye-pass on the said
National Highway and a flyover on level crossing between Rajgarh and
Churu in Churu Parliamentary Constituency, Rajasthan

#it I RiE @i (F9): TSI ISART 65 ORI BT 9 fRT 0 & g forel § a8
WX § | WSh [ ORE W I §S ©, dledl DI d1d Al BIRSY AT BT Ul Fel Tl & AR B
FH-GUTIIE I TS, TN & AL ol TSP R Io-9 Wss US gU © | Ps IR A1 drgl &
B B Iolg | Gl TP SMH o SIdT & | 3 IMMH Bl BT BT YR ATHAT HRAT TS
T T | TOEE H IR AN ION-JH-JollIG el & AT H 8IdR [oR @l @, Jgl drei
o AR ffs T 2, Tt 9 U @1 Wi BRAT navdd ¥ | ORI, g% Yol algd WXl
SWI Yol o T H el offg+ o7 Sl § | A8l Xl U Yl D1 A0 fhan S sirawde
g1 A A9 & H Ul - qreR-eRaTon W, RAT-HIERI-RIONE,  SIRITG-ARaRIER-
oTe, AT - -_IonTe T ST BT e TSN 'ifid fhar Sie | 39 ASal &
gleld A 8 TRE 8, d 9o A0 A BB g1 91 ALl IS SR | ARERIE-G,
RATG-gn A RIS BT TAHIHR0T HLAR.YB. & i fhar S |

T ARBR A AT & b A IS 65 BT TG0, a5 URT G Xl ST el bl
AT RRRT-RTorTe,  STRITe-IoTTe, faiRonTg, diefid -HIeRT-gRAToN AT 153 ISTHRT
H Raci R 3 3Tl BT M8d Y& Bl Y |
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(xi) Need for payment of Royalty to Gujarat on wellhead price of crude oil
and to pay the balance amount accrued to the Government of Gujarat due to
calculation of royalty on post-discount price of crude oil

SHEclt STIshad uee (WEHon): WRGR 39 91d 9 fIfed 2 fFh o= 9 W I99 e ()
@5 gV for el R A9 g ursw W fAfgaa fhar § | Sefe iueeiRdl U WRAGR B

T Y URC fSEhIEe BId W WRPR < I & |

# ARBR I IRIY BRal § b Qo oed PaE w. 5454.00 HRS UEH Ul
%. 1573.00 HI$ Bl ALTAS M. H-SRPEe B R WRUg BN |

(xii) Need to provide financial assistance to the Government of West Bengal
to enable the State Government to re-pay the debt

DR. RATNA DE (HOOGHLY): I would like to request to the Finance Minister
on behalf of people of West Bengal. Hon'ble Finance Minister undurstands the
importance of fiscal correction at Central level. He would then certainly appreciate
the agony of bearing huge debt burden by certain States like West Bengal so much
so that the annual debt servicing i.e. Annual Interest and principal repayment
comes to the sum of Rs 22,000 crore which is almost equal to State's own tax
revenue. Under these circumstances, we have no other way but to request to the
Government of Idia for an interest and repayment moratorium in the form of
Annual Grant for a period of three consecutive years. I do hope, Hon'ble Minister

would give due consideration to this request.
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(xiii) Need to provide adequate wages and service benefits to the Grameen
Dak Sevaks in the country

SHRI M. VENUGOPALA REDDY (NARASARAOPET): I would like to draw
the attention of the august House regarding the long-pending unsettled issues of
the Grameen Dak Sevaks (GDS). GDS are suffering with heavy load of work
which is increasing day-by-day, due to adding of new schemes. Thus, they are
facing much inconvenience as well as difficulty in rendering justice to their duties
effectively.

Though Grameena Dak Sevaks are playing a key role and are being paid on
hourly basis (TRCA). They are the main pillars of the Postal Services and
continue to render their service, with a meager remuneration and without
minimum amenities. Unfortunately, they are not considered for Pay Scales and are
ineligible for Pension in the absence of attached Pay Scales. Extension of medical
aid, issue of Health Cards to GDS as in the case of other Government Employees,
be considered on humanitarian grounds. Unfortunately, the GDSs have not been
given extended PF provisions. Payment of gratuity i.e., Rs.1500/- for one year of
service is very meager and needs revision on par with other departmental
categories.

The restriction of 10% in providing employment on compassionate grounds
defeats the motto and such appointments to the families of deceased employees
who die in harness. The scope of providing employment to the GDSs has been
shortened and the Government, with a human consideration have to revise the
scheme accordingly. Though there are several schemes in force, such as Service
Discharge Benefit Scheme; Rural Postal Life Insurance Scheme; MGNREGA and
Indiramma Housing Scheme (HIS) etc., but these schemes are not reaching GDSs
in toto. Further, the calculation of the working hours of GDS, in arriving the

amount for payment, needs immediate revision.
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In view of above factual position, I request the concerned Hon'ble Minister to

kindly look into the issues of Grameen Dak Sevaks.
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12.10 5 hrs

CHEMICAL WEAPONS CONVENTION (AMENDMENT)BILL,
2012-Contd

MADAM SPEAKER: Now, the House will take up Item No.25—Hon. Minister.
THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
Madam, I request that the Bill may please be taken for consideration.

MADAM SPEAKER: The question is:

“That the Bill to amend the Chemical Weapons Convention Act,
2000, as passed by Rajya Sabha, be taken into consideration.”

The motion was adopted.
... (Interruptions)
MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is:
“That clauses 2 to 6 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 6 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)
MADAM SPEAKER: The Minister may now move that the Bill be passed.
... (Interruptions)
SHRI SRIKANT JENA: Madam, I beg to move:
“That the Bill be passed.”
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MADAM SPEAKER: The question is:

“That the Bill be passed.”
The motion was adopted.

... (Interruptions)

12.11 hrs
ALL INDIA INSTITUTE OF MEDICAL SCIENCES
(AMENDMENT) BILL, 2012

MADAM SPEAKER: Now the House will take up Item No.26.
Shri Arjun Ram Meghwal
... (Interruptions)
MADAM SPEAKER: Item No.27, Shr1 Ghulam Nabi Azad
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, I beg to move:

“That the Bill further to amend the All India Institute of Medical
Sciences Act, 1956, be taken into consideration.”

MADAM SPEAKER: The question is:

“That the Bill further to amend the All India Institute of Medical
Sciences Act, 1956 be, taken into consideration.”

The motion was adopted.
MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.

The question is:
“That clauses 2 to 26 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 26 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

... (Interruptions)
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MADAM SPEAKER: The Minister may now move that the Bill be passed.
SHRI GHULAM NABI AZAD: Madam, I beg to move:

“That the Bill be passed.”
MADAM SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet tomorrow, the 31
August, 2012 at 11 a.m.
12.13 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEriday, August 31, 2012/Bhadra 9, 1934 (Saka).
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Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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